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CP NO.29/ND/2009

Sh. Yogesh Jagia alongwith Sh. Abhijit Mukherjee, Advocates for the
petitioner. Sh. Adesh Tandon, PCS for the respondent.

Pursuant to the order dated 26.07.2017 as passed by the Hon’ble NCLAT in
the matter, the impugned order dated 27" July, 2017 of this Tribunal now stands set
aside. In the result the CA No.15/2016 stand restored for the purpose of hearing.

In pursuance of previous direction issued by this Tribunal, the petitioner has
submitted necessary clarification under Rule 11 of the Regulation which is taken on
record. Argument are heard. The case is fixed for the order in CA No.15/2016 for
the purpose of substitution/bringing the LRS on record.

At this stage, Sh. Adesh Tandon, PCS pointed out that there is no formal
application seeking for condonation of delay in filing such application for
substitution/bringing LRs on record, which is confronted by the petitioner counsel
and in alternate he is making oral prayer also for such condonation of delay, if formal
application is not found.

It is also informed that CA No.158/2017 as filed by the respondent, the
petitioner has filed its reply. A spare copy thereof be provided to the Ld. PCS

appearing for the applicant/respondent. Further, the petitioner Sh. Raj Kumar

Agarwal moves CA No0.201/2017. A copy of the same is received by the PCS. The
case is fixed for filing reply to the same.

The matter be listed on 11" December, 2017. T
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